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o . Order of the Tribunal
Application is admitted. Issue
iusual notice. Call for the records s

fu
{Returnable by six weeks. _
List on 24.4.01 for written
'statement and further orders.
pendency of this application
shall not preclude the respondents
from disposing of the appeal dated
20.7.2000 f£iled by the applicant.

ANt k,LZ&Lﬂa¢_\>

Member

§
!
! Vice=Chairman
i

z
i List on 15.5.01 to enable the
;responaents to f£ile written state-

mente. L\/}
EéééBéiL“k$/\yc Vice~Chairma

On application macde by the

?learned counsel for the respondents

t
'

‘the 0.A. is stood over in order to
! : .
ienable the respondents to file _
gwritten statement.

List on 21.8,01 £o0 nmrismr.,
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@\. 14 _O.A. 115 of 2001 L.
| 29,6401 Mr. A.Deb Roy, learmed counsel ?pr tha
respondents Nos.l 1525and 3 prays for and granted
4 wesks time to Pile written atatement, The *
‘applicant will have 2 weeks tﬁsr_eaftar to file

“ rejoinder. . . - ,
-list-on 3-9-2001.
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_ Yo Member Vice~Chairman
mb '
3.9.01 hlrx.ttsn staf‘ement has beasn ?’llsd by ths
respondants. Nons is preasnt for the appliCant.
- . t to.fil
2, ®. o0 QQ/\ 2 wasks time is grantcd 1;0 he appllcavnt to. file
- rejoinder,
W/ 8 I Aot - Listron 19/9/01 far Purther arders
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19.9.01 ,- Written statement has already

been filed. No rejoinder has been

épplicant. Post the case for hearing

|
I
|
filed so far. None presenht for the [
. ]
~on 9.11.2001. The counsel for the f

applicant be informed accordingly as..
) &

|
|
to the date of hearing. o ‘

/] - , A ‘

N o : \ . Vice-Chairman i

trd : S ' L

. . .\ , ' N " _r'
) % qg/ﬂ ééup&p\ 19.11.2001 None appears for the applicant. Office
0t %W Sontl, WC’M K note also did not indicate as to whether the
M/&L/ /(W/‘;; M(/‘ZEZ:/ ’% _ learned counsel for the applicant,- who . are

,b frese Lo os: vies ' . - )

Ym/( /JL/', : h\'{m' ‘ | outstation Advocates, were dintimated about the
< v date of hearing. Office is now ordered to inform
&@”/ o7 the party as well as the learned counsel for the

J/No 2 1§ [: 4’ 3 /,é | p’artf/ about the next date of hearing.
)/ '
L=l *ﬂjfﬂ%@_ , - List for hearing on 7.12.01. |
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21.1.2002
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Vide ordar dated 19411,2001 smxaxsisx the .
applicant and his counssl were informed about the nag&
date of hearing. On 2041142001 Dy. Registrar pasg?d :
an order to sentd ths notice directly to the applicant
by Registarad Post as wall as to the Advocats and »
also to the Diractor of Postal Services.” It appaars .
that the notices through Registered Post wers not sent

Of fice to explain and will dinform the applicant
as wall as his counssl by Registered Post about the

next date of hsfaring. _ :
tist the case again for hearing on 21.1.20029_

| U

membar (A)

mambar (3)

‘ Heard Mr S.
the applicant.

Khaidem,

Hearing concluded. Judgment delivered

learned counsel for
in open court, kept in separate sheets. The application

S

Vice~Chairm ar~1t

is disposed of. No order as to costs.

WL A

Member




CENTRAL ADMINISTRATIVE TRIBUNAL $: '
GUWAHATI BENCH.

_OOA."/KXKQ NOo 1]1;5 e & & e o Of 2001

DATE OF DECIsTon 21-1:2002

Shri Khoirakpam Obitro Singh

- Ty AT BT o e @@ con em ot sem eem wem

.. PETITIONER(S)

HELFTD TR em A e G oW wm e o

~ Mr.S.Khaidem . .. _ . . . _ _ . __ ADVCCATE FOR THE
- PETITIONER(S)

_ VERSUS -

w .Lhe Union of Indla _and others X RESPONDENT(S)
o SR DD Ron ST GG . . . . _ADVOCATE FOR THE
. RESPONDENTS

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN .

THE HON'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowéd to see the
judgment ?

2. To be referred to the Reoorter or not ?

3. Qhether their Lordships wish to see the fair copy of the
judgment ? ’ : ,

4. Whether the judgment is to be cirpulatedbto the other Benches ?

Judgment delivered by Hon'ble Vice-Chairman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATTI BENCH

Original Application No.115 of 2001
Date of~decision: This the 2lst day of January 2002,
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

~ Shri Khoirakpam Obitro Singh,

Postal Assistant (P.A.),

V.P. Section, Head Post Ofﬁce,

Imphal, Manipur. ~ | .,.....‘App]icant
By Advocate Mr S. Khaidem. |

- versus -
1. The Union of India, represented by the

Chief Post Master General,
Shillong.

- 2. The Director of ‘Postai Service,

Imphal, Manipur. s

3. The Superintendent of Postal Serv1ces,

Imphal, Manipur. - ......Respondents
By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

®000ccsvecnee

O RDER(ORAL) -

CHOWDHURY. J. (V.C.)

This is an applicatien under Section 19 of the Administrative

Tribunals Act, 1985 assailing the legitimacy of the order of dismissal

vide order dated 21.7.2000.

2. The applicant was initially appointed as Estra Pepartmental
Packer and postéd at Sub-Post Office, Sekmai. He was promotéd to the
post of Group 'D' (Peon) in the year 1981 and posted at Head Ofﬁce,
Imphal Branch -for‘ one year. The applicant was thereafter promoted to
he post of Postal Assistant (P.A. for Short). He was last posted in the

Head Post Office in Imphal as P.A. in the V.P. Section. While he was

. sérving as such he was served with a Memorandum of Article of Charge

\f/,\/ for alleged misconduct. The applicantiin his written statement of defence

~dated 18.8:1999 admitted that he realiséd the amount from the addresseeé



'of the order.

of the V.P. articles and the amount was not delivered -tot he MO Issue
Branch., The authority deqided to hold an e.nqujry an(\i appointed an _Inqujfy
Officer. It appears that the enquiry was coﬁducted 1n the presence of
the charged official. The Inquiry Officer submitted his report holding
the applicant guilty of the charges and the applicant was served with

a copy of the enqulry report. The apphcant submitted his representauon,

wherein he admitted that he did not credit the amount of Rs.2,02,827/-

and also did not enter the particulars of the V.P. articles in the V.P.

- Register. The applicant stated that he credited a sum of Rs.78,000/- to

the Government by using A.C.G. and that the balaﬁce amount would be

credited by him as soon as may be possible. However, he requested the

-éuthority for mercy. The Disciplinary Authority upon considering his

representation held him vgujlty of the charges and accordingly ordered.

for his dismissal. Hence this 'applica’c'Lon assailing the legality and validity

3. Mr S. Khaldem learned counsel for the app]lcant contended

that the apphcant was denied with a reasonable opportunity for defendlng
his case. But the materials on record did not indicate any such infirmity.
Apart from the admission, there are other materials in support of the

allegations. The respondent authority upon consideration of the materials

on record and considering the nature of the offence passed the impugned

order. Mr Khaidem, the learned counsel, also submitted that the im pugned
order of dismissal on the facts is disproportionate and therefore, violative

of Article 14 of the Constitution of India.

4, ’ On consideration of all the aspects of the matter, we feel

that the matter may be examined departmentally, Mr Khaidem submitted
that the applicant sub mitte?d?_ a representation which was also not disposed
of. The resbondents in para 8 of their wﬁtten statement cntended that
tlhéy did not receive any representation dated 28.7.2000 from the applicant
addressed to the Chief Post Master General, N.E. Circle, Shillong that

was enclosed as Annexure A/2 to the application. Upon considering the

submission of Mr' Khaidem we feel -that ends of justice would be met



if a direction is J'ssue.d upon the respondents, more particularly the Chief -
Post Master General, N.E. Circle, Shillong, to dispose of the representation
of the applicant. The respondents more particularly the Chief Master.
General, should examine as to the quantum of punishment in the light .
ofithe facts and for that purpose mhy also hear the appﬁcant in person.
It will also be open to the app]ipant to submit a fresh representation
narrating his grievances within a month from the. date of receipt of the
order., The respondents are accordingly : djrected to dispose of the
representatlon a]ready submitted by the app]lcant as well as any such
representation submitted by the applicant pursuant to the order, as per
law and pass a reasoned order thereto preferably withirx three months
from the date of receipt of the order.of the representation  of ° the

applicant whichever is latter.

5. The application accordingly stands disposed of. No order as

to costs.

c/kus |
( K. K. SHAW ( D. N. CHOWDHURY )

ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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IN THE CENTRAL ADMINIS

GUWAHAT I.

et

( An application under Section 19 of the
Administrative Tribunals Act, 1985 )

Vel
Title of the Case : 0. A No. D o001

BETWEEN

shri Khoirakpam Qbitro $ingh. «++ APPLICANT,
A, N D
The Union of India & Others. o «» RESPONDENTS.

DETAILS OF APPLICATION

1. Particulars of the Applicant

(2]

L 14

(a) Name of the Applicant ghri Khoirakpam Obitro

Singh.

(b)Y Name of the Father/
Guardian,

Late Kh, Jugol 3Singhs

L 2]

(c) Designation and Office Postal Assistant (P.A.),
in which employed. V.P, Section, Head Post
Office, Imphal, Manipur.

(d) office Address : Head Post Office, Imphal,
Manipur,

(e) Address for service of : Awang Sekmai Awang Leikai,
all notices. P.S. Sekmai, Manipur,

Contd, , oop/2o

s
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2, Pparticulars of the Responde

(a) Name and/or Designation
of the Respondents.
(b) oOffice Address of the

Respondents.,

3. Particulars of the Order
against which Application

Centra! -

.

e

G0y AT

. e
QG\{'M 5 "N

s 1\ _

afzs
+ ripural

2]

lqd:.
. an

g v

e

PR | neh
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L]

1. The Union of India,
represented by the
Chief post Master
General, Shillong -1,

2, The Director of
Postal Service,
Imphal, Manipur.

3. The Superintendant
of pPostal Service,
Imphal, Manipur,

Memo No.Fl-1/99-2000/Disc.
Dated 21.,07.2000.

is made, passed by the Director,

(a) order No Postal Services, Manipur
Division, Imphal -795001.

(b) Date. |

(c) Passed by.

(d) sSubject in brief, :

That, the applicant was initially appointed
as E,D, (Extra-Departmental) in the year 1973 and
pos%ed at Sub-post-Office, Sekmai. The pregent appli-
cantﬂwas then promoted to the pPost of to the post of
Group -D (Peon) in the Year 1981 and posted at Imphal
Head Office for l{one) year., In 1983, the applicant
was posted at 3Sub-post Office, Lamphel. After 2(two)
years, the applicant was posted at 3Jub-post Office,
Kangpokpi in the year 1985 and then posted at Jiribam
as a Postal Assistant in the year 1988-89 for about
l(one) year and then again posted at Sub-Post Office,
Sekmal as Postal Assistant in the year 1990-91 to

1995-96,
Contdg * o p/3.



Imphal as P.A, (Postal Assi3® in the v, P, Section,
Head Post Office, Imphal, Manipur.

4, Jurisdiction of the Tribunal :

The applicant, as an employee of the postal
Services Department under the Government of India
have been working/serving as Postal Assistant in
short P,A. and posted at Head pPost Office, Imphal,
Manipur in the v,P, Section, and thereafter he was
terminated in service by an Order dated 21i.07.2000
under Ooffice Memo No. Fl-1/99-2000/Disc. The appli-
cant, therefore, declares that the subject matter
of the order against which the applicant wants
redressal is within the jurisdict ion of the Central

Administ rat ive Tribunal, Guwahati Bench, Guwahati.

5. Limitation :

The applicant further declares that the
application is within the limitat ion prescribed
under Section 21 of the Administrative Tribunals

Act, 1985,

6. Facts of the Case :

(A) That, the applicant Shri Khoirokpam Obitro

§ingh was appointed as Extra-Departmental in short
?

E.D. Paxker, Sekmai in the year 19¢1 till date

without any break in service and he was posted at

Contd, ...P/4.



-:3:( 4 )::-

posted at different office at {OUT- St ~ul
he was posted at Imphal Head Post Office as P,A.
(Postgl Assistant) of V,P. delivery Branch and

serving there till date,

(B) That, while the applicant was initially
appointed as Extra-Departmental in short E,D, in
the year 1973 and he was posted at 3Sub-pPost Office,

sekmai.

(C) That, the present applicant was promoted
to the post of Group -D(pPeon) in the year 1981 and
posted at Head Office, Imphal Branch, Imphal as he
was posted at many places of the Sub-Post-Offices
in the State of Manipur,

(D) That, lasfly the applicant as an employee
of Group -D and posted at Kangpokpi in the year
1985-86, he appeared an interview for promotion to
the post of ngff&_é§§i§iéni (P.A,) . Accofdingly

he got promotion to the post of Postal Assistant and
posted at Sub-post Office, Jiribam.

(E) That, the applicant was posted Sub-post
Off ice, Sekmai in the yesr 1990-91 as Postal Assis-
tant for about 4{four) years and again transferred

at Head Post Office, Imphal as "Postal Assistant™,

(F) That, the applicant was posted at Sub-post
Office, Tamei under Tamenglong District as Sub-Post

Master in short 5,p.M, for about 1l(one) year and

Contdo oo .p/5/~'-
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7,

-::( 5 ):iz=

and 8(eight) months.,

(G) . That, the applicant was posted -at Head Post
office, Imphal as Postal Assistant and allocated his

1"—_—_——__—__’-_————\
works at V.P, Section.

(H) That, the applicant challenged the legelity
of the impugned order under Memo No.Fl-1/99-2000/Disc,
dated at Imphal 21,07.2000 issued the dismissal order

of the applicant in service.

ANNEXURE =A/1 1is the true copy

of the dismissal order dated
21-07,2000.

(1) That, on 28,07.2000, the applicant preferred
a humble representation to the Respondent No.l for
setting aside the dismissal order dated 21,07,2000
issued by the Director of pPostal 3ervices, Manipur
Division, Imphal and also to reinstate in service
according to Service Rules of Extra Departmental Staff

in the postal Department,

of the humble repnresentation of

the applicant dated 28.07,2000.

G R 0 U N D 3

(A) That, the act of the Respondents violates
the applicent's rights under Article 14 and 16 of the
Constitut ion of India,

Contd. ‘0.P/6.



8.

~3:( 6 )i:-

(B) That, there is no adversebsemstks against
the applicant, the Respondents aﬁbitrarily “and
illegally passed the order dasted 21,07.2000, under
Memo No. Fl-1/99-2000/Disc, dismissing the applicant
from his service without any opportunity of being

heard.

(©) That, the applicant may be allowed to
reinstate his post as.Postal Assistant, Imphal H.O.
in the V,p., Section, Head Post Office, Manipur

Division, Imphal, Manipur,

(D) That, the action of the Respondents is one
sided and arbitrary, It is to o&kmxmine the detriment

of the applicant.

(E) That, by virtue of the illegal office
Memo No. Fl-1/99/2000/Disc dated 21,07.2000 is liable

to be set aside,

Details of the remedies exhausted

The applicant declares that she availed of all the
remedies available to her under the relevant service

Tules,

iatter not pending with any other Court etc.

No other application has been masde and
pending before any Court of law or any
other authority or any other bench of

the Tribunal except this petition.

Contd, ...P/7.



-33( 7 Vs:-

1C. Reliefs sought :

That the dismissal order of @ the
applicant from his service issued on
21.07.2000 be set aside being illegal

and unconstitutional.

11, Interim order, if prayed for :

Interim order is prayed for Aﬁﬁyép

saebe the o rder dated

- 8e=8
N

21,07,2000 issued by the Diredtor

of Postal Services, Manipur Division,

Imphal,

12, Particulars of Bank/Postal ¢rder in respect

of the appi.ication fee : ¢§ 922 & 2250/
A Koo S0)2

13. Details of Index

An index in duplicate containing the
details of the documents to be relied

upon is enclosed,

14, List of enclosures

(i) A true copy of the Dismissal order
of the applicant dated 21,07.2000

under Memo No.Fl-1/99-2000/Disc.

Contd. ‘..p/a‘



-::{ 8 )s:-

9ii) A true copy of the humble
of the applicant dated 28.07.2000..

v ER I F I C A T I O N

I, shri Khoirokpam Obitro Singh, aged about 51
years, $/o late Kh. Jugol Singh of Awang Sekmai Awang
Leikai, P.S. Sekmai, imphal West District, Manipur do
hereby verified that the contents in the paragraph Nos.
1 to 14 of the accompanying petition are all true to the
best of my knowledge and belief and that I have not con-
cealed any material facts. This is true to the best of

my knowledge and belief,

Dated, Imphal the 22:the day of March,200l.

SIGNATURE OF THE APPLICANT.

.Ef e /:J



-Imphal HO.

1BUE CCF
it

DEPARTMENT OF POSTS: INDIA

PPN

' ~<5F‘Fl(3E‘ OF THE DIRECTOR POSTAL SERVICES : MANIPUR : IMPHAL-

795001 '

! cesesamie
|

{

1

Memo no. ‘F1-1/99-2¢00 Misc o Dated at Imphal 21.07.2000

' It was. proposed to hold an enquiry ‘under which Rule ~14 of CCS (CCA)
Rules, 1965 against Shri Kh. Obitro Singh, PA:, Imphal HO vide this office memo of
even No. did 08,1099, The substance  of misconduct or misbehaviour in support of
the chavges set out against the said Shri Kh. Obitro Singh runs as under, ' ’

Staternent __gf irmputations _of misconduct or misbehaviour in support_of the

aticles of charges framed against_ Shri Kh, Obitro Singh , PA . VP delivery Branch of

SNk
RISTTA U T e

Article .J

That the said Shi Kh. Obitro Singh while working as VP delivery PA in

" Registration Branch of Imphal HO during the period from 1901.98 to 18.08.99

realised a sum of Ry 2,02,827.00 ( Rs. Two lakhs two thousand - ght hundred twenty
seven ) only being the value and commission of 504 VP articles realised from the
addressees of the VP articles received at Irnphal HO  on different dates. The said shri
Kh Obitro Singh failed to credit it'into Gowt. account which caused heavy loss to.the
Gowt. The said shri Kh, Qbuiro Singh in his written statement dtd. 18.08.99 admitted

that he realised the value & commission of the S04 VP articles délivered to the ,

addressees  bwt he had not credited  the amount into Govt . . ‘count  and
nﬁsappropxiateél the whole amount violating the provisions of Rule -4 (1). and Rule--
103 of Firancial Hand Book Vol -1 thereby infringed the provisions of Rule -3 (1) (i)
& (i) of CC§ conduct Rules , 1964, ' '

L :

| , Article -11° i
On 16:08.99 at 1000 brs Shi N.C Halder , Dy. Supdt. of POs , along with Shr
B. Rajbangshi , offlg, ASP-1* Sub Dn, Imphal and Shri R Kumar ,SDIPOs-3™ Sub Pn
Imphal  visited Registration  Branch . of Imphal HO to verify the functioning « - VP
receipt  and delivery section of Registration Branch.  Shri Kh Obitro Singh
working as VP veceiptiand  delivery PA and he is responsiblé for proper maintenance
of register of VP articles received | issuc ~of VP intimation , delivery of VP articles
afier realisation ~f Value & commission and remittance  VPMOs in respect of VP
articles delivered.  On verification of the register of VP articles received at imphal
HO it was found that the particulars of VP articles which were shown in Annexure -
‘A’ & ‘B' were not- entered in the aforesaid register by the said Shri Kh. Oburo Singh,

The said Shri’ Kh. Obitro Singh didt not'sign in the register of VP articles received

daity. The said Kh. Obitro Singh in his written staternent did, 18.08.99 admitted the
fact. . ’ .

R RN
By this act of non entering the particulars of VP articles in the register of VP

Carticles  receivéd | the Department sustained loss to the tune of Rs 2,02,827.00 . i

contravened. thc{ provisions of Rule- 219 (1) of P&T Manual Volume-V] Part-1 corrected

upto 31" March , 1982 and thereby infringed™the provisions of Rule -3 (1) (i) &'(iii) of .

CCS Conduct Rules , 1554, A
: Contd...2-

o /3 ~_ ANNEXURE-A/1

W



That during ‘the aforesaid period while working in the aforesaid office, the
said Shri Kh. Obitro, Singh realised the value and commission of 504 VP articles
amounting to R« .02,827.00 ( Rupees two lakhs two thousand cight hundred twenty
seven ) only trom the addressecs of the VP articles received at Imphal HO. The said
Shri Kh. Obitro : Sindti- did not made over the amount ( value & commission ) realised
from the addr.iic of VP articles to the MO issue PA under receipt with the
VPMOs for rémitance 10 the senders of the VP articles. The said Shr Kh. Obitro »ingh,
instead of transteiring ‘the amount to MO issue Branch pocketed it for his private -ise
and thereby  sustuinz:! - loss to the Govt. to the tune of Rs 2,02,827.00 as shown in
Annexure -‘A’ & ‘13", ‘The said Shri Kh. Obitro Singh in his written staterent dtd.
18.08.99 admitivd that he realised the amount from the addressecs of the VP articles
but he did not transferred the same to the MO issue branch, By this act the said

Vol -VI Pant- 1. thereby infringed the Rule -3 (1) (i) & (iii) of CCSConduct Rules , !

1964,

To cnquire into the charges framed against  Shri Kh. Obitro. Singh, Md.
Quubuddin , ASP(HQ) , (/o the DPS , Imphal and Shri D.K Bora , SDIPOs 2ad Sub
Division , Imphal were appointed as Inquiry officer and presenting officer respecuvely
vide  this officc memo of even No. did. 9.11.99. The LO fixed the 1st hearing on
29.11.99 and due to absence of P.O and C.O on that day , the hearing was adjourned
fo 1100 hrs of 16.12.99. The hearings of the case were again fixed on 27.12.99 and
05.02.2000 without = any progress. Again_the hearing was fixed on 15.02.2000 at

1100 hrs. due to. hospitalisation of = Md. Qutubuddin ; [Q ¢ of’mwm?‘mw R

Shri Kh. Obitro Singh contravened the provisions of Rule ~ 227 (i;?m T Manual

proceedings  could not” be held on 15.02.2000 and the LO suddenly expired ‘on

17.02.2000. As the 15t.1.O expired on 17.02.2000 before completion of the enquiry,
Shri U. Basumatary ; ASP -1 Sub Dn » Imphal was appointed as 1.0 to enquire into
the case vide  this officc memo of even no. did. 23.02.2000, dfter conducting the
- enquiry . the present 1.0 subnﬁpcd his enquiry report under his letter no. A-1 / Disc -1
/ Obitro Singh' - dtd. 08.06.2000 on 09.06.2000. A copy of the 1O report was served to
the C.O under this office letter of even no. dtd. 09.06.2000, which was received by
the CO on 16.06.2000 and after receipt of the LO's report , C.O submitted his
written representation dtd. 26.06.2000 to this office which was received on the same
day. The content of the representation submitted by C.O runs as under :

With due respect and | humble submission , 1 begto state that enquiry under
Rule -14 of CCS (CCA) Rules — 1995 against me was completed.

That Sir, in the enquiy of Article no. -1, I categorically admiitted during the
period from :15.01.98 to 18.08.99. I did not credited a sum of Rupees 2,02,§27.00
(Rupees  two; lakhs two thousand eight hundred twenty seven ) only to the Gowt.
account being the value and commissions < VP articles received bv me. i

In the fa}rticlé no. 2. I further admitted that while T w. . working Iin the VP
Branch at Imphal HO, 1did not entered the particulars of VP articles received by me
in the VP regjster, : . ‘

. Contd..3/-
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» Lagain admitted that | gig not made over the value ang
rticles amounting Rs' 2,02,827.00 which were delivered to the

But Sir |, I was crcdhqd a sum of Rs 78,000/- ( seventy eight thousand ) only to

the Gowt, by using ACG, .'Ijhe rest Rs 1,24,827/- (¢ One lakh twenty four thousand eight

hundred twenry seven ) only would like to credit which were misappropriated  the
Gowt. money ag soon as, 4 o '

So.1 tjheret'ote_ \
and myself not where in Manipur and will in danger., -
For this act of kindnegs » I'shall ever remain grateful to you for ever, i
' Yours faithfully
. _ ' Sd/-
. : S (Kh Obitro Singh)
Imphal,, the 26" june 2000 ' Now, U/S pA ,Imphal HO,

Findings :. -

I have ‘gome through  the whole cage. enquiry report submitted by the Inquiry
Officer and the written Tepresentation  sybritted by ‘the chrraed official carefully.

From the enquiry report submitted by the LO, written statemen. of the C.0 and and
other relevant documents it i proved  beyond ~any doubt that the C.O had

The past  antecedence of the C.O s very bad and it is doubtfy]
from 13.01.95 1o 08.05.95 4ile C.O Was working as SPM , Tamej SO was absented
unaulhoniscdl.\i from his duty and he Was punished under Rule -14 of CCSs (CCA)
Rules, 1965 with e order of stoppage of next increments for 6(six) . nths without
cumulative cffect vide this office memo no. A-2/ Kh. Obitro Singh dtd, 30,06,95. The:

period of ;nbsefln:.:\: of the .0 from 01.03.95 to - 07.05.95 was treated as dies —non.
e )

Shri }\'Jl.i'()li{il‘u‘ Singh categorically admitted the articles of chargés framed
.against him, Plveoter he | also failed to credit the entire amount of loss sustained

o the Gowvt, e charged  official g deserved for a befitting.  punishment
commensurate 1) his ¢ifence considering the huge amount of Gowt. loss and such person
will spoil  the intage of this Postal department. He is not . at aj required to retain in
service and  thiy s e 2nd time of committing mistakes, Hence » as the case des. . ves

ORDI'R
L, $hii Lalluuna,, Director Posty Services , Manipur Division , Imphal hereby
order that Shri K, Obitro Singh |, Postal Asgistant , Imphal HO now under su<pension
be punished with dismissal from his -service with immediate effect,
|
L .

-

| o | (LALHLUNA)

| - Dircctor Postal Servic. -

Manipur Divn : Imphal ~795001
Contd. .. 4/
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Copv ‘fon;arded' tor informanon and ncucssmv acnon to

0 guk (\
) a o
//C 2
' 3.
4,
5
6.
7,
8-10.

Shri Kh. ¢ shitro Smgh PA, ImphalH( ) now undcr sUsﬁe"nsio_n. |

The Postmastcr Imphal HO 795001

The DA(P) Calcum (through Postmaéfer Imphal HO)

The P, Ir of the official .
The. CR file of the otﬂcxal

The Pumshment register
The \1g Stt -INV..

Spa res| .

!
I

( LALHLUNA)

Dtrcctor Poital Services.

Mampur Divn Imphal ~795

i
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ANNEXURE-A/2

~15-

' To,

The Chief Post MasteX General,

North Eastern Circle,’”

shillong -1,

Subject : Request for allowing for setting aside
the dismissal order of the Director of
Postal Service, Manipur dated 21.07,2000.

Sir,

With due respect, I have the honour to request you
the following few lines for favour of Your Goodself kind con-

sideration and favourable order in the matter under referevFe.

That, I am a bonafide citizen of India and a permanent
resident of Sekmai Awang Leikai under Imphal West District, Mani-

pur,

That, I was appointed as Extra-Departmental in short
E,D. Packer 3ekmai in the year 1981 till date without any break
in service. However, I was posted at Imphal Head Office as
Postal Assistant in short P,A, of V.P, Delivery branch and I

was serving there with my best level.

That, unfortunately through bonafide mistake, I may be
used wrongly some deposited amount of the said post Office. In
this regard, I had been crediting/depositing a sum of Rs.78,000/-
(Rupees seventyeight thousand) only to the Government by using
A.C.G, and the remaining amount of Rs.l,24,827/-(Rupees one lakh-
twentyfour thousand and eight hundred twentyseven) only may be

allowed to adjust from my G,pP.F., and arrear etc.

Contd * e 2/““
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That, I am the only sole earning member of my family
; and I have 2(two) sons and 3(three) daughters who are now all
| school going children. I and my family members shall have a great
" financial hardship and untold miseries if I am temminated in

. service.

In view ofthe above facts
‘ and circumstances, I, therefore,
: | request Your Goodself be pleased to
set aside the dismissal order issued
by the Director, Postal Services,
Manipur Division, Imphal and allow me
to reinstate in service, in the interest

of employee.

Dated, Imphal Yours faithfully,
The 28th July, 2000.

sd/-

( Kh. Obitro Singh )
p.A., Imphal H.0., V.P. Branch, Ipphal
(U/S), (now temminated in service).

'Yy yy
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH :::: GUWAHATI.

OcAe No. 115 OF 2001
Shri Kh. Obitro Singh
- Vg~
Union of India & Others.
- Vg~

In_the matter of
Written Statement submitted by the

respondents

The respondents beg to submit a brief history /,
of the case which may be treated as a part{ of

the written statement.

( BRIEF HISTORY OF THE CASE )

The applicant Shri K. Obitro Singh, while

working as Postal Assistant at Imphal Head Post Office he was
assigned with duties relating to delivery of Value Payable
Postal articles received for delivery at Imphal Heed qut
Office during the period from 15.01.1998 s 18.08.1999 yith the
designation of ™V.P. Delivery Postal Assistant ® ( in short
called “VeP. Delivery Peh«")s As *V.P. Delivery P o .%, the
said Shri Kh. Obitro Singh was responsible for maintaining
thé account and custody of Value Payable Packets and Value
Payable letters received at Imphal Head Post Office for deli-
very through the office. As "V.P. Delibery P.A.", the said

Shri Kh. Obitro Singh was also re sponsible for delivery of




D
of the value payable prackets and value payabie letters
to the respectiive addresses after realizing the value
alongwith Money order commission for remitting the value
of the articles to the sender of the articles by Value
Payable Money Order, and after delivery he had to credit
the amount of value and commission so realized on delivery
of the Talue peyable articles in the Govt. Account ( fee.
at Imphal Head Post Office Treasury) and issue Value Paya-
ble Money Order to the sender of the articles without any
delay. ihen the said Shri EKh. Obitro Singh was working as
® VePe= Delivery P.A®™ during the period from 15.01.,1008 to
18.08.1999, he did not credit the vglue and commission of
504 ( Five hundred and four ) Value Payable articles amount=
ing to Rs. 2,023,827/~ in the Govt. Account and also he did
not X issue Value Payable Money Orders to the sender of ik
the respective Value payable articles. As soon as the
departmental offence/irregularity committed by the said
Shri Khe Obitovo Singh came to the notice of the disciplinary

/authority vize. Director Postal Services, Manipur, Imphal,

the said Shri Ehe Obitro Singh was placed under suspension
with effect from 20.08.99 vide DPS/Imphal Memo No. Fi1=1/
99=2000 Dtd. 19.08.1999 ( Annexure=- R/1-A)s The order of
suspension was delivered to the official on 19.08.99 under
receipt.( A;nnemre - R/1-BJ)e Thereafter, a Ché.rge sheet
under Rule-14 of CCSYCC&A ) Rules, 1965 was issued against
the said Shri Kh. Obitro Singh vide Memo No. F1=1/99-2000/
Disce Dated 08.10.99 ( Annexure -R/2) and the same was
delivered to him on 13.10.99 ( Annexure= R/3J vide Imphal

Head Post Office Registered letter No. 2161 dated 11.10.99.



-3-
In the said charge sheet memorandum it was proposed to

initiate disciplinary proceedings under Rule=14 of CCS
(CC& ) Rules, 1965 and the applicant was given opportunity
to submit any representation he would have wished to make
against the said proposal. As the official did not submit
any representation or written statement of defence again,st
the proposal departmental proceedings, Inquiry Officer ami
Présenting Officer were appointed vide Memo Np. F1-1 ~/99~
2000/Disc dated 911499 ( Annexure-R/B-A & 6B ) after affor-
ding an extended time for sutmission of representation/
written-statement =-of~ defence vide letter No. F1-1/99-2000/
Disce deted 25.10499 ( Annexure = R/4 ) vhich was delivered
to the applicant on 28.10.99 ( Annexure - R/S) through Imphal
Head Post Office Registered letter no. 2640 dated 25.10.99,
But no hearing was held upto Febrtiary 2000, and Md. Qutubuddin
Asstt. Supdt. of Post Offices (HQ), Imphal who was appointed
as Indquiry Officer vide Memo No. F1-1/99-2000/Disc dated
09.11.99 also expired on 17.02.200C. Due to the above reason,
Shri Ue. Basumatary, Asstte. Supdt. of Post Offices, Sub~-
Division, Imphal was appointed as Inguiry Officer vide Memo
No. F1~=1/99~2000 dated 23.02.2000 ( annexure=- R/7) , under
intimation to the applicante A copy of Memo. No. F1~1/99=-
2000 dated 234C2.2000 yas endorsed to the applicant and was
delivered through Imphel HeP.0 Registered letter No. 1789
dated 23.02.2000 on 04/03/2000 ( pnnexure= R/8)e The Inquiry
Officer held preliminary hearing on 3#.03.2000 ( twnezure-R/9 J.
the applicant admitted all the 3(three ) charges framed against
him and on the basis of admission of charges corroborated by

documentary evidences, the Inguiry Officer submitted [ . -
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his Inguiry Report dated 8.6.2000 ( Annexure =R/10) by
concluding that the charges framed against the applicant
were eglablishede The Inquiry Officer 's report was forwar~
ded to the applicent vide letter No. F1 =1/99~2000/Disc dated
90642000 ( Annexurs<R/11) under Imphal Head Post Office
Registered Ietter No.277 dated 12.06.2000 ang the applicant
received the same on 16.096.2000 amiximaxappkizamirasyived
Kraxpamexaxxtfx ( Annexure=R/12 ). The applicant was also
given an opportunity to submit any representation/written
statement~of-defence that he might have wished to submit
against the Inquiry Officer's report and in response the
applicant supmitied his representation dated 26.06.,2000
(innexure-R/13)s In his representation dated 26.06.2000,
the applicant, in addition to a prayer that his life ( i..
services) may be saved for the sake of his family members
and also himself, once again admitted that he wvas respon-
sible for non=-credit of value and commission of 504 ( Five
hundred and four ) Value Payable articles amounting %o

Rs. 2,02,827/~ ( Rupees two lakh two thousand eight hundred
twenty seven ) only. In his above mentioned representation
dated 26406.2000, the applicant also stated that he had
already credited a sum of Rs. 78,000/~ out of Rs. 2, 2,827/~
and was willing to credit the remaining amount of Rs.1,24,827/-.
But, the applicant did not credit the remaining sum of W
Rs+1,24,827/- ( Rupees one lakh twenty four thousand eight
hundred twenty seven ) only. The irregularity committed by
the applicant, by way of non credit of value and commission

of 504 value payable articles amounting to Rs. 2,02,827/~
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immediately on realization of the amount, was as such that
any punishment less than dismissal from service would not
commensurate the gravity of offence. As the applicant had
aitkax alreafly come to the adverse notice of the adminis-
trative authorities in more than 2(two ) earlier occasions,
it was not justifiable to take any lenient view than to aware
him the penalty in commensurate to the &ravity of offence
committed by the applicant. Therefore, the applicant was
disnissed from service vide Memo No. F1-1£99-2000/Disc. dated
21.07.2000 ( Annexure =R/14 ).

The following comments are furnished by the Respondents

are as follows 3

1. That with regard to paras 1, 2, 4, 5, 8, 9,

12, 13 and 14 , the respondents beg to offer no comments

2. That with regard to para 3, the respondents

beg to state that it is submitted that the particulers of

order against which the application is made require no comment .
With regard to other contentions of the appli~

cant in the séid para, it is submitted that the applicant

was appointed as a regular Group 'D’ employee in the Department

of Posts 4 in Menipur Postal Division with effect from 18.06.81

and thereafter after having qualified in the Departmental

promotion examination he was promoted to the cadre of Postal

Assistants in Group 'C' Category with effect from 23.07.1988,

Since then the applicant was continuing in the cadre of Postal

Assistant and when he was working as Postal Assistant In

Imphal Head Post Office during the period from 14.09g§5‘to

19+8.99 he committed serious departmental offences for which
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he was punished with the penalty of dismissal from service

vide DPS/Imphal Memo No. F1-1/99~2000/Disc. dated 21.07.2000
after following the prescribed procedure laid down in CCS
(CC&A ) Rules, 1965.

Z, Phat with regard to para 6(A J, the respondents
beg to state that it is submitted that the applicant was
initially appointed as Orderly Peon to Inspector of Post
Offices, Ist Sub=-Division, Imphal in the cadre of Departmental
Group 'D°® official with effect from 18.06.81 and was conti-
nuing as such till he was promoted kmkkz to the cadre of
Postal Assistant in the Group 'C' category of CCS(CC& ) Rules,
1965 with effect from 23.07.1988. When the applicant was
working as Postal Assistant in the Group °*C' category in
Manipur Postal Division during the period from 23.07.1988 to
19.08.1999, he was entrusted with the duties relating to
receipt and delivery of Value Payable articles with an official
designation of VP« Delivery Postal Assistant™ at Imphal Head
Post Office during the period from 15.01.98 to 18.08.99. The
above mentioned period during which the applicant was working
as "V.Pe Delivery Postal Assistant™ he delivered 50 ( PFive
hundred and four ) Value Payable articles to their respective
éddressees after fealizing the wvalue and commission to those
Value Payable articles, but did not credit the walue and
commission so service rendered, as Extra Departmental Agents,
are not countable for qualifying service for departmental
purposess. Service of a departmental employee who was recruited
from Extra Deparimental category are counted towards qualifying

service for departmental purposes only from the date of entry
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in the departmental post, and as such the applicant's

services as BExtra Departmental Agent has no relavance

in this case.

4 Thet with regard to para 6(B ), the respon~-
dents beg to state that it is submitted that in the Depart-
ment of Posts exists a group of employees called "EBxtra
Departmenﬁal Agents" whose relation with the Government is

only as such of an agent with agency. Normall , recruitments ia

to the cadre of Departmental Group 'D* and Postman in Group 'C°
done

category are dmax from the eligible Extra Departmental Agents.

At the material time when the applicant was recruited and
appointed as departmental Agents having a presoribed minimum |
length of continuous service had to qualify in the suitability
test and the applicant was also appointed as a departmental
Group 'D' éfficial after having Qualified in the test.

8. 3006495 =~ 13.09.95 = Time Scale Sub Post

(Afternoon ) Master, Motbung Sub
Post Office.

14.09.95 to 19.08.99 =~ Postal Assistant, Imphal
Head Post Office. '

5 That with regard to para 6(C), the respondénts
beg to state that it is submitted that the applicant was
initially appointed in the departmental post as Orderly Peon
to Inspector of Post Offices, Ist Sub Division, Imphal in
Group ‘D’ category vide IPOs/Ist Sub-Division, Imphal Memo.
No. A=1/5taff dated #0645 with effect from 18.06.1981.
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6e That with regard to paras 6(D) to 6(G),
the respondents beg to state that it is subnitted that
the applicant was promoted to the cadre of Postal Assistants
in Group °'C' category with effect from 23.07.1988 after
having qualified in the departmental promotion exsmination
for promotion of Iower Grade Officials to the Cadre of .
Postal Assistantis held in the year 1987. Since then, the
applicant was working in various capacities in the cadre
of Postal Assistant in Manipur Postal Division as shown
below ¢
Period Post held
23.07.1988 = 10.08.1988 =~ Postal Assistant,
Jiribam Sud Post Office.
12.09.1988 - 28.11.1988 =~ Postal Assistant,
Gularthal Sub Post Office.
14.02.1989 - 25.05.1993 =~ Pime Scale Sub Post Master,
Sekmai Sub Post Office.

25.05.1993 -  08.03.,1994 Postal Assistant,

Iuphal Head Post Office.

09.03.19% - 04.04.1994 - Time Scale Sub Post Master,
Motbung Sub Post Office.

06 om 01994 i 15007.1994

Postal Assistant,

Imphal Head Pogt Office.
1607199 - 28.02.1995 - Time Scale Sub Post Master,
Tamei Sub Post Office .

realized in the Govt. Account. The wvalue and commission

s0 not am credited by the applicant ran to the tune of
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Rs. 2,02,827/- ( Rupees two lakh two thousand eight hundred
twenty seven) only . For that above reason, the applicant was
Placed under suspension with effect from 20.08.1999 and there-
after a regular departmental enguiry in accordance with the
procedure laid down in Rule=-14 of CCS(CC&A ) Rules, 1965
followed. In the departmental enquiry held on 31.03.2000,
the applicant admitted the charges framed against him without
disputing anything. On the basis of specific and categorical
admission of charges by the applicant, the Inquiry Officer 's
report, forwarded the same to the applicent for providing an
opportunity to submit such representation as the applicant
might have wished to make against the I1.0's report. The
applicant, in his representation dated 26+06.2000 that he
submitted after receipt of I.0's report, once again admitted
the charges and prayed that his service may be saved fram
for the sake of his family & himself on the grounds that he
had already credited a sum of Rs. 78,000/~ ( Rupees seventy
eight thousand ) only against the Govt. loss of Rs. 2,02,827/=.
As the gravity of offence is much higher that the epplicant
but for detection of the non credit of value and commission
of 504 VePs articles amounting to Rs. 2,002,827/~ would not
have credited even a sum of Rs. 78,000/~ yhich he credited
after detection of his misdeed and the applicant's antecedents
in the departiment were so bad that he did not deserve any
lenient penalty than the one justifiable for the offence
compitted by him, the Respondent No.2 being disciplinary
authority dismissed the applicant vide DPS/Imphal Memo No.

=~1/99~2000/Disc. dated 21+07.2000,
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Te That with regard to para 6(H), the respondents
beg to state that it is submitted that the applicant committed
serious departmentzl offences/irBegulerities as narrated in para
above and as such the applicant was awarded the penalty of
dismissal from gervice vide DPS/Imphal Memo No. F1/1/99-2000/
Disc. dated 21.07.2000 after following the prescribed proce -
dure laid down in Rule~14 of CCS(CCA) Rules, 1985.

That with regard to para 6(I), the respondents
beg to state that it is submitted that the applicant submitted

a representation of the applicant dated 28-07.2000‘ addressed

to the Chief Post Master General, 'North Eastern Cirecle,
Shillong and enclosed as Annexure = A/Z to thé “aﬁ)i‘{c;,tion

has not been received at the office of the Respondent No .2

till dateo —_— N
Ge That with regard to paras 7(A) to 7(E), the

respondents beg to state that it is submitted that the appli-

' cant committed serious departmental offences/irregularities

by not crediting the value and commission of 5 V.P-Articles
amounting to Rs. 2,2,827/~ to the Govt. account. It was not
only adeitted by the applicant that he wes responsible for the
non-credit of the afore mentioned amount to the Govt. account,
but also documentarily proved beyond any doubt that the appli~-
cant committed the said irregularity/departmental offices The
applicant was punished for the departmental offences committed
by him after affording the opportunity of being heard in every
stage of departmental inquiry and as such the wam punishment of
dismissal from service awarded to the applicent vide DPS/Imphal
Memo ﬁo- F1-1/99-2000/Disc dated 21.07.2000 is fully justifi-

able under all circumstancese
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I, Shri N. . Heldan_
being authorised do hereby verify and declere

that the statements made in this written statement are true
to my lmowledge, information and believe and I have not

suppressed any material facte

And 1 sign this verification on this 20th
day of July, 2001,

Declarant .

_ (N.C Halder) 20[% /zo ;
'»‘"Ei:'.\_‘r Supdt. of Post Offices
“M‘u;{‘ipiu Division; Imphal- 795001



